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1. The petitioner is working as a Station Master in the first respondent Kerala
State Road Transport Corporation (for short ‘KSRTC’). He is faced with
disciplinary proceedings. He is due to retire on 31-05-2024. The petitioner seeks
for a direction to the respondents to have the disciplinary proceedings concluded
expeditiously.

2. Heard the learned counsel for the petitioner and the learned Standing counsel
for the KSRTC.

3. Learned Standing counsel submits that the proceedings shall be completed
within a period of six weeks.

In the light of the submission as above and in view of the fact that the petitioner
is due to retire on 31-05-2024, the writ petition is disposed of directing the
respondents to ensure that the disciplinary proceedings initiated against the
petitioner is concluded within a period of one month from today.
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